
FIR No. 604/20   

PS S.P. Badli 

State Vs. Ajeet @ Petu 

 

31.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Ajeet @ Petu. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

26.09.2020. Benefit of bail is requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 



must be balanced with the general interest of the society and the fairness of the 

investigation.   

In the case at hand, accused has been in JC since 26.09.2020. Charge 

sheet has already been filed. Recovery has already been effected. Trial will take its 

own time.  Hence, no purpose would be served by keeping the accused in JC. 

Accordingly, I deem appropriate to grant the benefit of bail to the accused  Ajeet 

@ Petu upon furnishing bail bonds in the sum of Rs. 10,000/- with one surety in 

like amount.  Copy of order be sent to whats app of Ld. Counsel for the applicant 

at his request. Copy of this order also be immediately sent to the concerned Jail 

Superintendent electronically.  

  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/31.05.2021 

  



FIR No. 9997/20   

PS S.P. Badli 

State Vs. Randhir Kumar 

 

31.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  As per report of IO, address of the surety has been verified. Accused 

has already been released from custody earlier pending verification. 

  In view of the report, bail bond considered and accepted. Accordingly, 

application is disposed off.  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/31.05.2021 

  



E FIR No. 8988/21   

PS S.P. Badli 

State Vs. Shivam Sharma 

 

31.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Shivam Sharma. 

Reply filed by the IO. 

Arguments heard. Record perused. 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

08.05.2021. Benefit of bail is requested. 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  

Submissions heard. Record perused. 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 



must be balanced with the general interest of the society and the fairness of the 

investigation.   

Accused has been in JC since 08.05.2021.  Accused has been 

previously involved in numerous matters of similar nature.  Thus, I am of the 

opinion that if granted bail, he is likely to engage in similar crimes.  Keeping in 

mind the totality of the facts and the circumstances I deem appropriate to dismiss 

the bail application, as the same is not warranted in the interest of justice. Hence, 

the bail application of the accused Shivam Sharma is hereby dismissed. Copy of 

order be sent to whats app of Ld. Counsel for the applicant at his request. Copy of 

this order also be immediately sent to the concerned Jail Superintendent 

electronically. 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/31.05.2021 

  



FIR No.  233/21 

PS S.P. Badli 

State Vs. Satish @ Manoj 

 

31.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Ld. Counsel for the applicant submits that he wants to withdraw the 

present application. Hence, the same is dismissed as withdrawn.  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/31.05.2021 

  



 

FIR No.670/16   

PS S.P. Badli 

State Vs. Pushpender 

 

31.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  None for the applicant. 

  Certain clarifications are required from counsel for the accused. 

  Put up on 02.06.2021. 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/31.05.2021 

  



FIR No.  249/21 

PS S.P. Badli 

State Vs. Shekhar 

 

31.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

Sh. Anurag Ojha and Sh. Karan Aggarwal,  Ld. Counsel for the 

applicant through VC. 

  IO SI Uday Singh through VC. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Shekhar. 

Reply filed by the IO. 

It is argued by the Ld. Counsel for the accused that the applicant 

herein is not the main accused in the present case and is infact only an employee 

who works  in the same bank as wife of main accused.  Thus, at the time of the 

incident/raid, the applicant herein happened to be at the spot because he had come 

to deliver certain documents to wife of accused Anil Jain. He has further submitted 

that the applicant herein has no involvement in the offence as alleged and 

happened to be at the wrong place at the wrong time. Further, counsel for the 

accused has also submitted that offences as alleged by the IO are not made out 

against the present applicant. In support of his contention, he has relied on various 

authorities which were sent on the official email id of this court. 



Reply filed by IO. IO SI Uday Singh has submitted that the applicant 

herein was involved in the commission of the offence as he was present while the 

delivery of the oxygen concentrators at a price much higher than MRP was taking 

place. On specific enquiry from this court regarding the role of the present 

applicant, IO sent a copy of whats app communication from the phone of the 

applicant herein whereby the applicant herein is seen quoting a price above the 

market price of the concentrators. Further, IO has submitted that the quantity of 

oxygen concentrators being dealt by the applicant herein alongwith the other 

accused were a huge number and thus, the applicant should not be granted bail.  

Ld. APP for the state has also vehemently opposed the bail application 

of the accused Shekhar.  

Record perused. Submissions heard.  

I have also gone through the authorities cited by Ld. Counsel for the 

applicant. 

Factual matrix of the present case is such that a total number of 350 

oxygen concentrators were recovered from the possession of all the accused which 

were being attempted to be sold at a price of nearly Rs. 1,10,000/- which is more 

than double of the MRP of the device. Present applicant has been in JC since 

30.04.2021. If the allegations against the accused are to be believed, it appears that 

right before the second wave of the pandemic hit the country hard, requirement of 

oxygen concentrators was anticipated by the accused and a total of atleast 350 

oxygen concentrators were purchased by them before hand not being either 

licensed sellers or suppliers of the medical equipment. If the allegations are to be 



believed, it appears that an artificial shortage of oxygen concentrators being life 

saving equipment was created by the accused due to which genuine buyers/needy 

persons victimized by the pandemic were deceived into buying the device at an 

over inflated price. Having gone through the record, it is apparent that the applicant 

herein was apprehended from the spot and his whats app communication also 

shows that he was involved in selling these devices much above the MRP. 

Furthermore, statement of one of the purchasers also reveals that while she  

purchased a concentrator, it was represented to her that the inflated price is the 

legitimate price of the devise whereas investigation reveal that these devices were 

being sold at  more than double of their purchase price. Thus, prima facie 

considering the gravity of the offence and the grim situation of pandemic wherein 

such serious charges have been leveled on the accused, I am of the opinion that 

bail application of the accused is not warranted in the interest of justice.   

It is made clear that nothing in this bail order shall be construed as an 

expression of on the merits of the case. The opinion expressed above is solely for 

adjudication of the bail application .       

Copy of order be sent to whats app of Ld. Counsel for the applicant at 

his request. Copy of this order also be immediately sent to the concerned Jail 

Superintendent electronically. 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/31.05.2021 
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